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NATIONAL HUMAN
RIGHTS COMMISSION

NHRC teamfor
on-spotinquiry
inBengal

» NEW DELHI, PTI: Taking
cognisance of the violence
in West Bengal’s Murshi-
dabad during protests over
the Waqf Act, the NHRC on
Tuesday saidit willsend a
team to conduct an on-spot
inquiry, given the “serious-
ness” of the matter.

The NHRC said the
action comes after submis-
sion ofa complaint to it.

The complainant has
alleged that “goons” had
been on an “attacking
spree, targeting men
and women of the Hindu
community and their prop-
erties, and had murdered
three people”, including
the father-son duo, accord-
ing to the proceedings of
NHRC.
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NHRC to send team to probe rlghts
violation in Murshidabad .

NEW DELHI, APR I5

THE National Human
Rights Commission
(NHRC) on Tuesday decid-
ed to send a team to West
Bengal's Murshidabad to
inquire into rights viola-
tion in the troubled district
due to violent protests
against the Wagf Act, 2025.

Taking note of a com-
plaint received by the
Commission, an NHRC
Bench presided over by its
member Priyank
Kanoongo took cogni-
sance, in terms of Section
12 of the Protection of
Human Rights Act, 1993, in
the matter.

“Given the seriousness
of the matter, the Director
General (Investigation),
NHRC, is directed to
assign a team of officers
from the Investigation
Division of the
Commission to conduct an

on-spot inquiry at
Murshidabad, West
Bengal. The inquiry report
should be submitted to the
Commission within a peri-
od of three weeks,”
Kanoongo said, expressing
his intention to accompany
the team.

The NHRC Bench’s
order said the present com-
plaint pertains to various
social media news articles
highlighting the alleged
murder of two named vic-
tims (father and son) due
to the ongoing protest
against the Wagf Act.

The complainant
alleged that goons from the
Muslim community have
been on an attacking spree,
targeting men and women
from the Hindu communi-
ty and their properties.

The complaint accused
lack of action by the police
of Murshidabad District,
leading to the mass exodus

of Hindu people from the
region.

The complainant also
alleged that Muslim indi-
viduals were further seen
chasing trucks that were
carrying members of the
Hindu community, who
were trying to escape the
violence.

Furthermore, Hindu
shops were looted and
vandalised by the goons,
and they were seen shout-
ing and attacking people
escaping in their private
vehicles,

In another development
earlier in the day, two per-
sons were arrested in con-
nection with the murder of
Hargobindo Das and his
son Chandan Das, at
Samserganj in
Murshidabad district of
West Bengal last week.

The murder of the
father and son took place
when the entire district

NATIONAL HUMAN Rics
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was on the boil after
protests against the newly
promulgated Wagqf
(Amendment) Act tumed
violent.

The personnel of the
Central Armed Police
Forces and the state police
have continued with their
route marches, aiming to
instil confidence among
the people.

Internet services contin-
ued to be suspended in the
troubled pockets of
Murshidabad as well as in
certain pockets of neigh-
bouring  Malda and
Birbhum districts. -IANS
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Fewer Than L0000 Women in Senior
Police Ranks Across India: IJR 2025

Rahul Tripathi

New Delhi: Less than 1,000 women officers
occupy senior ranks in India’s 20.3 lakh
strong police force, especially in the ranks
of Superintendents and Director-Gene-
rals, the India Justice Report (IJR) 2025 has
revealed.

“Women officers in non-IPS ranks com-
prise just 8% of the 3.1 lakh total officers,
with 90% of women in police in the consta-
bulary rank. The number of non-IPS wo-
men officers is just over 25,000,” as per the
report.

Karnataka is the top-ranking state ove-
rall, with the state retaining its top spot
among the 18 large and mid-sized states
(with a population of over one crore
each). It was followed by Andhra Pra-
desh, Telanganaand Keralaonthein-

dicators of justice delivery mecha-

nism. The previous IJR was conduc- Karnataka

ted in 2022. The national database of inicti

IJR 2025 was released on Tuesday at toDSlUStIce

the India International Centre (IIC). rankmgs
Lack of training among police per- .

sonneland upskilling wereotherkey g@g|n; SOUthern sta-

findings of the two year- study using

data from the Bureau of Police Rese- {@S |ead across
police, judiciary, and
prisons

arch and Development (BPR&D), Na-

tional Crime Records Bureau
(NCRB), National Human Rights
Commission gy~ (NHROC),

SOUTH BETTER

State Human Rights Commission (SHRC),
amongothers.

On being asked about how the three new
criminal laws introduced by the govern-
ment last year will impact the criminal jus-
tice system, Maja Daruwala, Chief Editor,
1CJ told ET, “It is too soon to say. These
things play out in the long run. There are
potentially good sections init. Trial should
not take that long, there is alternative pu-
nishment. On the other hand, there are
longer incarceration, restriction on bail.
How it will play out will depend upon how
itisimplemented.”

IJR was initiated by the Tata Trusts, with
the first-ever ranking published in 2019.
Thisis the fourth edition of thereport, bro-
ught out in collaboration with part-
ners including the Centre for So-

cial Justice, Common Cause, Commonwe-
alth Human Rights Initiative, DAKSH,
TISS-Prayas, Vidhi Centre for Legal Poli-
cy,and How India Lives, [JR’s data partner.
“The five southern states dominated the
rankings, owing to better performance
across the four pillars. Karnataka is the
only state that met its caste quotas of SCs,
STs, and OBCs in both the constabulary
and officer levels as well as in the district
judiciary. Besides this, Kerala has the lo-
west vacancy among the high court judges
while Tamil Nadu retains top position in
prisons with one of the lowest occupancy
rates at 77%, compared to the national av-
erageof over131%,” as per IJR findings.
Telangana and Andhra Pradesh also out-
performed other states, particularly
with regards to the police, ran-
> king first and second respecti-
vely. Among smaller states,
Sikkim topped the table
among the seven small sta-
tes with population less
than a crore each, follo-
wed by Himachal Pra-
desh and Arunachal Pra-
desh. Among other sta-
N tes, between IJR 2022
L and IJR 2025, Bihar
recorded the most
improvement, follo-
wed by Chhattisgarh
nd Odisha.
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Women in Non-IPS Ranks Just 8%
of 310,000 Officers, Finds Report

Rahul Tripathi

New Delhi: Less than 1,000 women officers
occupy senior ranks in India’s 20.3 lakh
strong police force, especially in the ranks
of Superintendents and Director-Gene-
rals, the India Justice Report (IJR) 2025 has
revealed.

“Women officers in non-IPS ranks com-
prise just 8% of the 3.1 lakh total officers,
with 90% of women in police in the consta-
bulary rank. The number of non-IPS wo-
men officers is just over 25,000, as per the
report.

Karnataka is the top-ranking state ove-
rall, with the state retaining its top spot
among the 18 large and mid-sized states
(with a population of over one crore
each). It was followed by Andhra Pra-

desh, Telanganaand Keralaonthein- SOUTH BETTER

dicators of justice delivery mecha-

nism. The previous IJR was conduc- Karnataka
ted in 2022. The national database of inicti
IJR 2025 was released on Tuesday at tODSJUStIce
the India International Centre (IIC). rankmgs
Lack of training among police .

personnel and upskilling were gggjn; southernsta-
other key findings of the two year- )

study using data from the Bureauof @S |ead across

Police Research and Development
(BPR&D), National Crime Records
Bureau (NCRB), National Human

police, judiciary, and

Rights Commission (NHRC), State prlsons

Human Rights Commission (SHRC),
among others.

On being asked about how the three new
criminal laws introduced by the govern-
mentlast year will impact the criminal jus-
tice system, Maja Daruwala, Chief Editor,
I1CJ told ET, “It is too soon to say. These
things play out in the long run. There are
potentially good sections in it. Trial should
not take that long, there is alternative pu-
nishment. On the other hand, there are
longer incarceration, restriction on bail.
How it will play out will depend upon how
itisimplemented.”

IJR was initiated by the Tata Trusts, with
the first-ever ranking published in 2019.
Thisisthe fourth edition of thereport, bro-
ught out in collaboration with part-
ners including the Centre for So-

cial Justice, Common Cause, Commonwe-
alth Human Rights Initiative, DAKSH,
TISS-Prayas, Vidhi Centre for Legal Poli-
cy,and How India Lives, IJR's data pariner.
“The five southern states dominated the
rankings, owing to better performance
across the four pillars. Karnataka is the
only state that met its caste quotas of SCs,
STs, and OBCs in both the constabulary
and officer levels as well as in the district
judiciary. Besides this, Kerala has the lo-
west vacancy among the high court judges
while Tamil Nadu retains top position in
prisons with one of the lowest occupancy
rates at 77%, compared to the national av-
erage of over131%,"” as per IJR findings.
Telangana and Andhra Pradesh also out-
performed other states, particularly
with regards to the police, ran-
king first and second respecti-
vely. Among smaller states,
Sikkim topped the table
among the seven small sta-
tes with population less
than a crore each, follo-
wed by Himachal Pra-
desh and Arunachal Pra-
desh. Among other sta-
tes, between IJR
2022 and IJR 2025,
Bihar recorded the
most improvement,
followed by Chhat-
tisgarh and Odisha.
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NHRC set to visit Murshidabad

el
STATESMAN NEWSSERVICE

KOLKATA, 15APRIL

As Murshidabadturned into
aflashpointofunrest following
violent protests against the
WagfAct, the National Human
Rights Commission (NHRC)
has decided to send a team
to investigate alleged human
rights violationsinthe district,
according to sources.
Several people were dis-
placed followingattacksand
NHRC team will visit several
areas to take stock of the sit-
uation. Meanwhile, Congress
MP Adhir Ranjan Chowdhury
visited injured victims at a
local hospital inthe wake of
the clashes in Dhulian and
Samserganj. Speakingto the
mediaafter his visit, he alleged
that the situation was far
graver than what is being
portrayed by the adminis-
tration. "The govemment is
not revealing the aclualnum-
ber of injured. | met three
gunshot victims from Sam-
serganj, one of whom is a
voung boy aged around 11

or 12. His right kidney has
been badly damaged. He
cannot sit,stand, or lie down
andis in apatheticcondition,”
said Chowdhury.

He added that one boy
was hit by a bullet when he
went out to buy medicine
for his mother, accordingto
his account. "The doctors
say the bullet is still lodged
in one of the victims, while
in another, it has been
removed,” he said. Lashing
out atchiefminister Mamata
Banerjee, Chowdhury said:
"Murshidabad is being pro-
jected as Afghanistan. Why
is the CM not visiting the
spot? Her teams can go to
Hathras and Manipur, but
why not Jangipur? What is
stoppingher— lackofvehicle
fare, or is it just not a prior-
ity?"

In a more alarming devel-
opment, preliminary findings
by theUnion home ministry
suggested the involvement
of Bangladeshi miscreants
in fuelling the violence, as
persources. The report crit-

icises the West Bengal Police
for failing to control the sit-
uation effectively. However,
no official statement has
been issued by the Centre
so far. The unrest, which
began asprotests demanding
the withdrawal of the Waqt
Act, escalated into violent
clashes between police and
demonstrators. At least three
people have reportedly died
in the violence, which tumed
several areasof Murshidabad
into conflict zones. The sit-
uation compelled authorides
to deploy Border Security
Force (BSF) personnel from
Friday night, followed by
paramilitary forces on Sat-
urday night, in compliance
with a Calcutta High Court
order. The continuedtension
has forced many families—
particularly women—from
affected villages to flee their
homes. A large number of
them have taken refuge in
schools across the neigh-
bouring Malda district, espe-
cially in the Vaishnavnagar
area.
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GDC Ramgarh hosts seminar on Cyber
bullying and Anti-Bullying Policies

RAMGARH, Apr 15 Gy
ernmont Degrec College
(GIDC) Ramgarh, organized
o =eminar on “Cyber bully-
ing and Implementing
Anti-Hullying Policies in
Schools” under the segis of
the Natlonal Human Rights
Commission (NHRC). The
event was conducted un-
tder the esteemed puidance
nnid superyision of Prof,
(Dr.) Meeru Abrol, Princi
pal of the college with ithe
pim o ralse awareness
gbout the growing concern
of cyber bullying and the
Impcrtanee of creating safe
and inclusive environ-
ments in educational insti-
Tl pons,

The while evenl was or-
ganlzed apd coordinnted
by Prof. Sandeep Kumard,
Severnl studenis took part
in the seminar with great
enthusiasm, presenting
insightful and well-proe-
pared perspect ives on the
issue of cyber bullying aml
the importance of imple-
meiling anti-bullying poli-
cles in schools. The pre-
sentations wero evaluated
by an esteemed panel of
judges comprising Prof
Brham Dudi and Mr., Ashok
Kumar.

Chahat of Somester |V
sircuirmi] the Flrst Posdtion,
while the Second Position
was Jointly awarded to
Kirandeep of Sem. V1 and
Harmandeep of Sem. |V

The Third Position was
ahdared by Rubil aod Allsha,
bath from Semester VI, The
event coneluded wlih a
warm and appreciative
Vole of Thanks deliversd
by Prol. Brham Dutt, whi
acknowledged the efforts
of all participants, laculty
members, and organizers
for making the event a
meaninglul success,

The seminar also wit
pessed active participation
from faculty members in
cluding D, Shivali
Panjgotra, Dr. Neeraj, Ms
Priva, and Ms. Anjali as
wiell as large numbor of
students who contributed
lo the program’s success
through their involvement
and curiosity
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Complete trials in child
trafficking cases within
six months: SC to HCs

ANANTHAKRISHNANG
NEW DELHI, APRIL15

THE SUPREME Court Tuesday
asked High Courts across the
country to collect data on pend-
ing trials in child trafficking cases
and ensure their completion
within six months,

Cancelling the bail granted to
the accused in three inter-state
child trafficking cases, a bench of
Justices | B Pardiwala and R
Mahadevan said thatif need be,
day to day trials should be con-
ducted to achieve this.

“We direct all the High Courts
across the country tocall for the
necessary information as re-
gards the status of the pending
trials relating to child trafficking,
Once each of the High Courts is
able to collect the necessary data
asregards the status of the trials,
a circular thereafter shall be is-
sued on its administrative side to
all the concerned trial courts to
complete the trials within a pe-
riod of six months from thedate
of the circular and if need be, by
conducting the trials on day-to-
day basis,” the bench said in its
order and asked the High Courts
to thereafter forward a compli-
ance report toit.

The top court also asked state
governments to study and im-
plement the recommendations
of the NHRC-commissioned
2023 study by Bharatiya
Institute of Research and
Development (BIRD), New Delhi,
on human trafficking and ways
to combatit.

The court pointed out that as
per NCRB Data, about 3.80 Lakh
persons were traced missing and
out of them, about two-third
were females.

The SC also directed that “if
any newborninfant is trafficked
from any hospital, the immedi-
ate action against the hospital

should be suspension of licence
to run the hospital over and
above other actions in accor-
dance with law. When any lady
comes to deliver her baby inany
hospital, it is the responsibility
of the administration of the hos-
pitdl to protect the newborn in-
fantin allrespects.”

Cancelling the bail given to
the accused, the top court ex-
pressed displeasure over the HC
giving them relief saying it dealt
with the bail pleasina“verycal-
lous matter.” It also criticised the
UP government for its handling
of the matter.

“Considering the serious na-
ture of the crime and the modus
operandi adopted by the ac-
cused personswe are of the view
that the High Court should not
have exercised its discretion in
favour of the accused persons.
We are sorry tosay but the High
Court dealt with all the bail ap-
plicationsin avery callous man-
ner. The outcome of this callous
approachon the part of the High
Court has ultimately paved the
way for many accused to ab-
scond and thereby put the trial
in jeopardy. These accused per-
sons are a big threat to the soci-
ety wherever they are in the
country. They have exhibited a
tendency of committing a par-
ticular nature of crime, namely,
child trafficking,” the SC said.

[t added that “the least that
was expected of the High Court
while granting bail to all the ac-
cused persons was to impose a
condition on each of them to
mark their presence oncein a
week at the concerned police
station so that the police can
keep a check over the move-
ments of all the accused persons.
All that the High Court did was
to direct the accused persons to
remain present before the trial
court. In none of the impugned
orders there is a condition of

marking presence at the con-
cerned police station as a result,
the police lost track of all these
accused persons.”

Ontherole of the state in the
case, the bench said, “We are
thoroughly disappointed with
the manner in which the State
handled the situation. Why did
the State not do anything for all
this period of time? Why did the
State not deem fit to challenge
the orders of bail passed by the
High Court? The State unfortu-
nately has exhibited no serious-
ness worth the name.”

The court said, “We are ab-
solutely conscious that liberty of
a person should not be lightly
dealtwith, for deprivation of lib-
ertyof a personhas animmense
impactonthe mind of a person.”
It added, “however, in a demo-
cratic body polity, which is wed-
dedto therule of law an individ-
ual is expected to grow within
the social restrictions sanctioned
by law. The individual liberty is
restricted by larger social inter-
ests and its deprivation must
have due sanction of law.”

Makingit clear that “concept
of liberty is not in the realm of
absolutism but is a restricted
one," the bench said that “the cry
of the collective for justice, its de-
sire for peace and harmony and
its necessity for security cannot
be allowed to be trivialised. The
life of anindividual livingin a so-
ciety governed by the rule of law
hasto be regulated and suchreg-
ulations which are the source in
law subserve the social balance
and function as a significant in-
strument for protection of hu-
man rights and security of the
collective, This is because, fun-
damentally, laws are made for
their obedience so that every
member of the society lives
peacefully in a society to achieve
hisindividual aswell as social in-
terest.”
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MAHARASHTRA CABINET CLEARS PROPOSAL
Kin of prisoners who die in

jail to get compensation

EXPRESS NEWS SERVICE
MUMBAI, APRIL15

THE MAHARASHTRA Cabineton
Tuesday cleared a proposal to
compensate families of prison-
erswho diein jail. The state gov-
ernmentwill provide acompen-
sation of Rs 5 lakh to the next of
kin of a jail inmate who dies of
unnatural causes in custody:.
Incase aninmate dies by sui-
cide in custody, his or her family
will get a financial assistance of
Rs 1 lakh, as per the policy. The
decision on compensation was
taken on the basis of a long-
standing directive issued by the

National Human Rights
Commission (NHRC) way back
in2014.

A compensation of Rs 5 lakh
will be givenif the death of an in-
mate is caused in an accident,
medical negligence, assault by
jail officials or fight between
prisoners. “If the jail administra-
tion’s negligence is proved in
such cases, the kin of the de-
ceased inmate will be givenRs 5
lakh as compensation. If an in-
mate dies by suicide, the kin of
deceased will get Rs 1 lakh,” a
statement from the Chief
Minister’s Office (CMO) said.

The alleged suicide of an

CONTINUEDONPAGE 2

o Kin of prisoners who die in jail to get compensation

undertrial prisoner, accused in the
sexual assaultand murderof a mi-
norgirlinKalyan Eastin Taloja Jail
onSunday, has once again putthe
spotlightonMaharashtra’s prison
system, where over 70 inmates
have died in the past 13 years.

Thelndian ExpressonApril 13
reported that, between 2010 and
2022, 129 prisoners in
Maharashtradied from unnatural
causes,of which 54 percentor70
were recorded as suicides. Nearly
35 per cent of these suicides took
place in three years between 2020
and 2022, pointing to a trend that
continues to worsen despite re-
peated warnings and recommen-
dations.

In2014, alarmed by the grow-
ing number of suicides in Indian

prisons, the National Human
Rights Commission (NHRC) com-
missioned acomprehensive study
toexamine the underlying causes
of suicides in prisons.

The report — ‘Suicide in
Prison: Prevention Strategy and
Implication from Human Rights
and Legal Points of View' — iden-
tified two principal factorsdriving
prison suicides: a custodial envi-
ronment thatfosters suicidal ten-
dencies,and personal crisesfaced
by inmates.

“From the inmate's perspec-
tive, certainfeatures of the jailen-
vironment enhance suicidal be-
haviour — fear of the unknown,
distrust of an authoritarian sys-
tem, lack of control over one's fu-
ture, isolation from family and

loved ones, the stigma of incarcer-
ation, and the overall dehuman-
ising nature of prison life,” the
NHRC noted inits findings.

In response, the commission
outlined aseries of recommenda-
tions aimed at suicide prevention
in prisons, focusing on mental
health support, structural reforms,
and improved inmate monitoring,

The advisory flagged the high
number of unnatural deaths in
Indian jails, stating that 80 per cent
of these fatalities were suicides,
with hanging remaining the most
common method.

However, with little visibleim-
provement over the years, the
NHRC issued a fresh 11-point ad-
visory in June 2023, acknowledg-
ing that “the incidence of suicides

in prisons has not come down”,

The 2023 advisory proposed a
detailed 11-point action plan.
Amongits key recommendations
was the suggestion to increase
prison staff, particularly welfare
officers, psychologists, medical
personnel, and probation officers.
Introduction of mental health lit-
eracy trainingfor prison staff, cre-
ation of suicide prevention units
including inmates trained to pro-
vide psychological firstaid, buddy
systemsand CCTV surveillancefor
high-risk prisoners, CPRand first-
aid training for selected prisoners
to respond to suicide attempts
and strengthening family visita-
tion systems to provide emotional
support to inmates were among
the other recommendations,
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COMPENSATION POLICY
CLEARED BY CABINET

If an inmate dies in an accident while working

In a significant move to up-
hold human rights, the state
cabinet on Tuesday approved
a policy to compensate the
families of prison inmates
who die in custody under un-
namiral circumstances, in line
with the National Human
Rights Commission’s guide-
lines.

As per this policy, if an in-
mate dies due to an accident
while working in prison,
medical negligence by prison
doctors, assault by prison
staff, or in fights among in-
mates and if the administra-
tion is found negligent after

in prison, medical negligence

prison

doctors, assault by prison staff, or in fights
among inmates and if the administration is
found negligent, the inmate’s family will be
given compensation of 5 lakh.

family will be given compen-
sation of ¥5 lakh In cases of
suicide in custody, the in-
mate’s family will receive %1
lakh as compensation. This
policy will be applicable
across all prisons in the state,
However, no compensation
will be given if the inmate dies
due to old age, prolonged ill-
ness, while escaping from
prison, while out on bail, or
due to refusal of treatment.
Action will be taken against
officers found responsible in

In the case of death caused
by natural disasters, compen-
sation will be provided ac-
cording to the government’s
existing policy. For compensa-
tion claims, the prison super-
intendent must submit a
preliminary report along with
postmortem details, panch-
nama, medical report, and in-
vestigation reports from the
judiciary and district collector
to the regional department
head.

} Contdon | nation

an investigation the inmate’s  such death cases.

Compensation...

An inquiry will follow and the final proposal will
be submitted to the Additional Director General of
Police and Inspector General of Prisons and
Correctional Services, Maharashira State, Pune.
Based on their recommendations, a decision will
be made at the government level before compen-
sation is

Since 2010, over 70 inmates have died by suicide
in Maharashira, prompting the National Human
Rights Commission (NHRC) to urgently call for
reforms. Official data shows that between 2010
and 2022, 129 inmates died unnatural deaths in
Maharashtras prisons. Of these, 54% - about 70
cases - were recorded as suicides. Alarmingly,
nearly 35% of these suicides occurred in the three
yedrs between 2020 and 2022, indicating a wor-
sening trend despite repeated warnings and rec-
ommendations.

In 2014, concerned by the rising number of sui-
cides in Indian prisons, the NHRC launched a
detailed study to examine the root causes behind
these deaths.

The report, Suicide in Prison: Prevention
Strategy and Implication from Human Rights and
Legal Points of View, found two key reasons
behind the suicides: the prison environment itself,
which can increase suicidal thoughts, and per
sonal crises faced by inmates.

From the inmate’s point of view, factors like fear
of the unknown, lack of trust in the system, no
control over the future, isolation from loved ones,
stigma, and the dehumanising nature of prison life
contribute to suicidal behavior, the report noted.
The NHRC also found that undertrial prisoners
are ten times more likely to die by suicide than the
general prison population, while convicted
inmates face a risk three to six times higher.

Subsequently, the NHRC proposed several
reforms focused on better mental health care,
structural changes, and stronger monitoring of
inmates to help prevent suicides.
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Maharashtra nod for
compensation policy
for custodial deaths

Abhinay Deshpande
MUMBAI

Maharashtra Cabinet on
Tuesday approved a com-
ensive compensation
policy for custodial deaths
across prisons in the State.
The move comes in line
with the recommendations
of the National Human
Rights Commission and
aims to provide financial
support to the families of
inmates who die due to un-
natural causes while in
custody.

5 lakh for legal heirs

Under the new policy, a
compensation of ¥5 lakh
will be granted to the legal
heirs of prisoners who die
due to accidents during
prison work, negligence by
medical staff, assaults by
prison officials, or violence
involving fellow inmates —
if a subsequent inquiry
confirms  administrative
negligence. In cases of sui-

Maharashtra Chief Minister
Devendra Fadnavis

cide in custody, families
will receive ¥1 lakh as
compensation.

However, the policy will
not apply in cases where
death occurs due to natu-
ral causes such as ageing,
long-term illness, escape
attempts, or lack of treat-
ment when already on bail.
In instances of death due
to natural calamities, com-
pensation will be provided
as per existing government

norms.
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Govt probes Bdesh groups’ links to
Bengal rioting, role of local leaders

m Alert by intel agfnc:es m 2 PILs inSC for probe i NHRC to send team

AGE CORRESPONDENTS
with bureau inputs
NEW DELHI, APRIL 15

As the arc of violence
spread from Murshidabad
district to South 24
Parganas district in West
Bengal following protests
over the newly enacted
Waqf (Amendment) Act
and intelligence inputs
indicating the role of sus-
pected Bangladeshi mis.
creants in the riots, the
Union home ministry has
swung into action by
closely monitoring the sit-
uation and coordinating
with the state authorities
to restore normalcy in
the region.

The Centre’'s move
comes as reports indicated

Violence-affected people from Mursh-danad take sheller at
a school in West Bengal's Malda district on Tuesday. — PTI

an exadus of several fami-
lies hit by communal vio-
lence from Murshidabad
district to neighbouring
districts and an influx of
large numbers aof
Bangladeshis indulging in
the riots, which also led to

injuries to several police
personnel.

The sources, quoting an
intelligence report, said
that members of two
Bangladesh-based radical
outfits — Jamaat-ul
= Turn to Page 4

2 held for killing
tduo as WB limps
back to normalcy

Kolkata, April 15: As
normalcy returned to
Jangipur in West
Bengal's Murshidabad on
"Poila Boishakh", the
Bengali new year day,
with shops and markets
opening up four days
after the violent protests
against the Waqf law,
two persons were arrest-
ed by the police in the
brutal murder of a father-
son duo during the stir.
However, the new year
celebration mood was
missing. PAGE 3
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Govt probes B'desh links to riots

B Continued from Page 1
Mujahideen Bangladesh
(JMB) and Ansarullah
Bangla Team (ABT) — are
allegedly involved in the
violence in Murshidabad,

The Bangladeshi radicals,
allegedly aided by local
leaders of a political party,
were “involved” in the
recent violence triggered
by anti-Waqf law agitations
in riot-hit areas, they said,
quoting the intelligence
report,

“An initial probe into the
Murshidabad violence in
West Bengal indicates the

involvement of

Bangladeshi miscreants.
The Union home ministry
is closely monitoring the
situation and coordinating
with the state authorities
to ensure peace and stabili-
ty in the region.” an official
said, adding that the terror
angle is also being looked
into.

Following the arsen in
Murshidabad, Union home
secretary Govind Mohan
had on Saturday held a
videoconference with the
chief secretary and the
director-general of police
of West Bengal to assess
the situation.

During the virtual meet-
ing, West Bengal DGP Rajiv
Kumar briefed that the sit-
uation was tense but under
control and was being mon-
itored closely. He further
stated that he was taking
the assistance of BSF post-

ed locally, and over 200 per-
sons involved in the arson
have been arrested.

Apart from nearly 300
BSF  personnel locally
available in Murshidabad,
an additional five compa-
nies have been deployed at
the request of the state gov-
ernment, Mr Mohan said.

The Union home secre-
tary also advised the state
administration to keep a
close watch on other sensi-
tive districts and to put in
place adequate security
measures to ensure that
normaley is restored at the
earliest.

The Union home secre-
tary also said that the
Centre has been closely
monitoring the situation
and assured the state gov-
ernment of all possible
assistance, including
deployment of additional
manpower, if necessary.

Meanwhile, two separate
PlLs have been moved in
the Supreme Court seeking
the setting up of a special
investigation team and a
court-monitored  probe,
besides the constitution of
a fiveemember judicial
commission to probe the
violence in Murshidabad
and South 24 Parganas dis-
tricts of West Bengal.

Reports said fresh incl
tlents of Wagfl law-related
violence rocked the
Bhangar area in the South
24 Parganas district on
Monday, even as police

claimed the law and order
situation in the previous

riot epicentre of
Murshidabad remained
largely under control,

In the SC, one publi¢
interest litigation filed by
lawyer Shashank Shekhar
Jha sought directions from
the apex court to set up an
SIT to probe the cases of
violence in the state.

Another plea was moved
by advocate Vishal Tiwari
seeking the constitution of
a fiveemember judicial
enquiry commission head-
ed by a former apex court
judge to investigate the
cases of violence,

One of the pleas sought a
direction to the state gov-
ernment to file a report in
the top court on the vio-
lence, besides directions
for protecting people's lives
and properties.

The Calcutta HC recently
ordered the deployment of
Central forces in violence-
hit Murshidabad district,
saying it cannot remain a
mute spectaton

In another development,
taking cognisance of the
violence in Murshidabad,
the National Human Rights
Commission said it will
send a team firom its Inves.
tigation division to conduct
an on-the-spot inquiry,
given the “seriousness” of
the matter. The inquiry
report should be submitted
within a period of three
weeks, it said.

—_—
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Murshidabad communal violence: NHRC takes cognisance of matter that killed 3,
inquiry reported to be submitted in 3 weeks

https://timesofindia.indiatimes.com/india/murshidabad-communal-violence-nhrc-takes-
cognisance-of-matter-that-killed-3-inquiry-reported-to-be-submitted-in-3-
weeks/articleshow/120315275.cms

TOI News Desk / TIMESOFINDIA.COM / Apr 15, 2025, 20:01 IST

The NHRC has taken cognizance of the communal violence in Murshidabad during anti-
Wagf protests, which resulted in three deaths. An on-spot inquiry will be conducted, and
a report is expected within three weeks. West Bengal Police have arrested two brothers
for their alleged involvement in the killing of a father and son, bringing the total arrests to
221.

NEW DELHI: The National Human Rights Commission (NHRC) on Tuesday took
cognisance of the communal violence in Murshidabad triggered during anti-Waqf protests
that killed three people. The rights body said that it would carry out on-spot inquiry into
the matter and the report would be submitted in three weeks.
"The present complaint pertains to various Social Media News Atrticles highlighting the
alleged murder of two named victims (father and son) due to the ongoing protest against
the Waqgf Amendment Bill, 2025. The complainant alleged that no proper action had been
taken by the Police of Murshidabad District, West Bengal...,” NHRC law division said in a
letter to director general of investigation.
"The complainant sought the intervention of the Commission in the matter. Given the
seriousness of the matter, the Director General (Investigation), NHRC, is directed to
assign a team of officers/officials from the Investigation Division of the Commission to
conduct an on-spot inquiry at Murshidabad, West Bengal. The inquiry report should be
submitted to the Commission within a period of three weeks,” it added.
Meanwhile, West Bengal Police arrested two brothers, Kalu Nadar and Dildar Nadar, for
their alleged role in the killing of a father and son amid the communal violence. Both
accused are residents of Jafrabad, the same localty as the victims.
With these latest arrests, the total number of people apprehended in connection with the
unrest during the anti-Waqf (Amendment) Act protests in the district has risen to 221.
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The Economic Times
NHRC takes cognisance of Murshidabad violence, to send team for on-spot inquiry

https://economictimes.indiatimes.com/news/india/nhrc-takes-cognisance-of-
murshidabad-violence-to-send-team-for-on-spot-
inquiry/articleshow/120316455.cms?UTM_Source=Google Newsstand&UTM Campaig
N=RSS Feed&UTM Medium=Referral&from=mdr

PTI | Last Updated: Apr 15, 2025, 09:07:00 PM IST

Synopsis

The NHRC has taken note of the violence in Murshidabad, West Bengal, during protests
against the Wagf (Amendment) Act. Considering the gravity, a team from the NHRC's
Investigation Division will conduct an on-spot inquiry following a complaint highlighting
the alleged murder of a father and son. The commission has directed that the inquiry
report be submitted within three weeks.

New Delhi: Taking cognisance of the violence in West Bengal's Murshidabad during
protests over the Waqf (Amendment) Act, the NHRC on Tuesday said it will send a team
from its investigation rdivision to conduct an on-spot inquiry, given the "seriousness" of
the matter. The National Human Rights Commission said the action comes after
submission of a complaint to it.

The inquiry report should be submitted within a period of three weeks, it said.

The complaint pertains to various "social media news articles" highlighting the alleged
murder of two named persons -- father and son, amid the ongoing protest against the
legislation.

"Given the seriousness of the matter, the Director General (Investigation), NHRC, is
directed to assign a team of officers/officials from the Investigation Division of the
Commission to conduct an on-spot inquiry at Murshidabad, West Bengal," according to
the proceedings.

The inquiry report should be submitted to the Commission within a period of three weeks,
it said.

Three people died and several others were injured in the violence that raged in Suti,
Dhulian, Samserganj and Jangipur areas since Friday afternoon.

A total of 221 people have been apprehended so far in connection with the violence in
the Muslim-majority district during anti-Waqf (Amendment) Act protests, a police officer
said on Tuesday.
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Wagqf law: NHRC takes note of Murshidabad violence, to send team for inquiry

The complaint pertains to various social media news articles highlighting the alleged
murder of two named persons -- father and son, amid the ongoing protest against the
legislation

https://www.business-standard.com/india-news/nhrc-sends-inquiry-teamto-probe-
murshidabad-violence-over-wagf-act-125041501268 1.html

Press Trust of India New Delhi | 2 min read Last Updated : Apr 15 2025 | 9:23 PM IST

Taking cognisance of the violence in West Bengal's Murshidabad during protests over
the Waqgf (Amendment) Act, the NHRC on Tuesday said it will send a team from its
investigation division to conduct an on-spot inquiry, given the "seriousness" of the matter.

The National Human Rights Commission said the action comes after submission of a
complaint to it.

The inquiry report should be submitted within a period of three weeks, it said.

The complaint pertains to various "social media news articles" highlighting the alleged
murder of two named persons -- father and son, amid the ongoing protest against the
legislation.

"Given the seriousness of the matter, the Director General (Investigation), NHRC, is
directed to assign a team of officers/officials from the Investigation Division of the
Commission to conduct an on-spot inquiry at Murshidabad, West Bengal," according to
the proceedings.

The inquiry report should be submitted to the Commission within a period of three weeks,
it said.

Three people died and several others were injured in the violence that raged in Suti,
Dhulian, Samserganj and Jangipur areas since Friday afternoon.

A total of 221 people have been apprehended so far in connection with the violence in
the Muslim-majority district during anti-Wagqf (Amendment) Act protests, a police officer
said on Tuesday.
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NHRC to send team to probe rights violation in Murshidabad

https://www.thehansindia.com/news/national/nhrc-to-send-team-to-probe-rights-
violation-in-murshidabad-962964

IANS | 15 Apr 2025 8:45 PM IST

HIGHLIGHTS The National Human Rights Commission (NHRC) on Tuesday decided to
send a team to West Bengal's Murshidabad to inquire into rights violation in the troubled
district due to violent protests against the Wagf Act, 2025.

New Delhi: The National Human Rights Commission (NHRC) on Tuesday decided to
send a team to West Bengal’s Murshidabad to inquire into rights violation in the troubled
district due to violent protests against the Waqf Act, 2025.

Taking note of a complaint received by the Commission, an NHRC Bench presided over
by its member Priyank Kanoongo took cognisance, in terms of Section 12 of the
Protection of Human Rights Act, 1993, in the matter.

“Given the seriousness of the matter, the Director General (Investigation), NHRC, is
directed to assign a team of officers from the Investigation Division of the Commission to
conduct an on-spot inquiry at Murshidabad, West Bengal. The inquiry report should be
submitted to the Commission within a period of three weeks,” Kanoongo said, expressing
his intention to accompany the team.

The NHRC Bench’s order said the present complaint pertains to various social media
news articles highlighting the alleged murder of two named victims (father and son) due
to the ongoing protest against the Waqf Act.

The complainant alleged that goons from the Muslim community have been on an
attacking spree, targeting men and women from the Hindu community and their
properties.

The complaint accused lack of action by the police of Murshidabad District, leading to the
mass exodus of Hindu people from the region.

The complainant also alleged that Muslim individuals were further seen chasing trucks
that were carrying members of the Hindu community, who were trying to escape the
violence.

Furthermore, Hindu shops were looted and vandalised by the goons, and they were seen
shouting and attacking people escaping in their private vehicles.

In another development earlier in the day, two persons were arrested in connection with
the murder of Hargobindo Das and his son Chandan Das, at Samserganj in Murshidabad
district of West Bengal last week.
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The murder of the father and son took place when the entire district was on the boil after
protests against the newly promulgated Waqf (Amendment) Act turned violent.

The personnel of the Central Armed Police Forces and the state police have continued
with their route marches, aiming to instil confidence among the people.

Internet services continued to be suspended in the troubled pockets of Murshidabad as
well as in certain pockets of neighbouring Malda and Birbhum districts.

The total number of arrests in connection with the violence and vandalism at Murshidabad
has already crossed 200.
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Murshidabad violence: NHRC to conduct on-spot inquiry, submit report within
three weeks

Murshidabad violence: The NHRC said the action comes after submission of a complaint
to it. The inquiry report should be submitted within a period of three weeks, it said.

https://www.indiatvnews.com/news/india/murshidabad-violence-nhrc-to-conduct-on-
spot-inquiry-submit-report-within-three-weeks-2025-04-15-985650

Edited By: Manmath Nayak @manmathnayak2 | Published: April 15, 2025 20:34 IST,
Updated: April 15, 2025 20:34 IST

New Delhi:

The National Human Rights Commission on Tuesday took cognisance of the violence in
West Bengal's Murshidabad during protests over the Wagf (Amendment) Act and said it
will send a team from its investigation division to conduct an on-spot inquiry, given the
"seriousness” of the matter. The NHRC said the action comes after submission of a
complaint to it. The inquiry report should be submitted within a period of three weeks, it
said.

The complaint pertains to various "social media news articles" highlighting the alleged
murder of two named persons -- father and son, amid the ongoing protest against the
legislation.

"Given the seriousness of the matter, the Director General (Investigation), NHRC, is
directed to assign a team of officers/officials from the Investigation Division of the
Commission to conduct an on-spot inquiry at Murshidabad, West Bengal," according to
the proceedings.

The inquiry report should be submitted to the Commission within a period of three weeks,
it said.

Three people died and several others were injured in the violence that raged in Suti,
Dhulian, Samserganj and Jangipur areas since Friday afternoon.

A total of 221 people have been apprehended so far in connection with the violence in
the Muslim-majority district during anti-Waqf (Amendment) Act protests, a police officer
said on Tuesday.

Earlier in the day, the Union Ministry of Home Affairs (MHA) was apprised of an initial
probe into West Bengal's Murshidabad violence, which indicates the involvement of
alleged Bangladeshi miscreants, government sources told ANI.

The preliminary findings also suggest that the miscreants may have initially received
assistance from local leaders but eventually became uncontrollable.
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Meanwhile, the MHA closely monitors activities in Murshidabad and other sensitive
districts in West Bengal.

Union Home Secretary Govind Mohan on Saturday spoke with the state's Chief Secretary
and Director General of Police, assuring all possible help. He advised the state
administration to keep a close watch on other sensitive districts and to put in place
adequate steps to ensure normalcy as soon as possible.

The Union Home Secretary is in constant touch with the West Bengal Chief Secretary
and the Director General of Police.

The MHA has also deployed nearly nine companies, at least 900 personnel, of the Border
Security Force in Murshidabad. Of these nine companies, 300 BSF personnel are locally
available with other additional companies at the request of the state government.
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NHRC Launches Investigation Into Murshidabad Violence

Following violence in Murshidabad, West Bengal, over protests against the Wagqgf
(Amendment) Act, the NHRC has announced an inquiry. The action comes after a
complaint regarding the alleged murder of two individuals during the protests. An inquiry
report is expected within three weeks.

https://www.devdiscourse.com/article/law-order/3347019-nhrc-launches-investigation-
into-murshidabad-violence

Devdiscourse News Desk | New Delhi | Updated: 15-04-2025 20:22 IST | Created: 15-04-
2025 20:22 IST

The National Human Rights Commission (NHRC) has taken decisive action in response
to the violence that erupted in Murshidabad, West Bengal. The unrest was triggered by
protests against the Waqf (Amendment) Act, leading to the tragic loss of three lives.

Following the submission of a complaint, which highlighted the alleged murder of a father
and son, the NHRC has directed its Director General (Investigation) to deploy a team from
its Investigation Division for an on-spot inquiry. This move underscores the seriousness
with which the NHRC is approaching the situation.

The inquiry aims to provide clarity and accountability in the wake of the events that
affected areas like Suti, Dhulian, Samserganj, and Jangipur. With 221 arrests already
made in connection with the violence, authorities are pressing forward to resolve the
incident swiftly and justly.
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India News | NHRC Takes Cognisance of Murshidabad Violence, to Send Team for
On-spot Inquiry

Get latest articles and stories on India at LatestLY. Taking cognisance of the violence in
West Bengal's Murshidabad during protests over the Wagf (Amendment) Act, the NHRC
on Tuesday said it will send a team from its investigation division to conduct an on-spot
inquiry, given the "seriousness" of the matter.

https://www.latestly.com/agency-news/india-news-nhrc-takes-cognisance-of-
murshidabad-violence-to-send-team-for-on-spot-inquiry-6785195.html

Agency News PTI | Apr 15, 2025 08:20 PM IST

New Delhi, Apr 15 (PTI) Taking cognisance of the violence in West Bengal's Murshidabad
during protests over the Waqgf (Amendment) Act, the NHRC on Tuesday said it will send
a team from its investigation division to conduct an on-spot inquiry, given the
"seriousness" of the matter.

The National Human Rights Commission said the action comes after submission of a
complaint to it.

The inquiry report should be submitted within a period of three weeks, it said.

The complaint pertains to various "social media news articles" highlighting the alleged
murder of two named persons -- father and son, amid the ongoing protest against the
legislation.

"Given the seriousness of the matter, the Director General (Investigation), NHRC, is
directed to assign a team of officers/officials from the Investigation Division of the
Commission to conduct an on-spot inquiry at Murshidabad, West Bengal," according to
the proceedings.

The inquiry report should be submitted to the Commission within a period of three weeks,
it said.

Three people died and several others were injured in the violence that raged in Suti,
Dhulian, Samserganj and Jangipur areas since Friday afternoon.

A total of 221 people have been apprehended so far in connection with the violence in
the Muslim-majority district during anti-Waqf (Amendment) Act protests, a police officer
said on Tuesday.

(This is an unedited and auto-generated story from Syndicated News feed, LatestLY Staff
may not have modified or edited the content body)
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NHRC to send probe team to violence-hit Murshidabad

https://www.hindustantimes.com/india-news/yogi-adityanath-slams-mamata-banerjee-
for-inaction-danda-is-the-only-treatment-for-rioters-101744706812003.html|

ANI | Apr 16, 2025 08:45 AM IST

Unrest broke out in Murshidabad during protests against the Wagf (Amendment) Act on
April 11. The protests turned violent, resulting in deaths of three people

NHRC member Priyank Kanungo has said that the Human Rights Commission has
received three complaints about violence in Murshidabad.

Unrest broke out in Murshidabad during protests against the Wagf (Amendment) Act on
April 11. The law has been a contentious issue in the region. The protests turned violent,
resulting in the deaths of three people and injuries to several others, with widespread
property damage.

Speaking to ANI, NHRC Member Priyank Kanungo said, "We received 3 separate
complaints from Murshidabad. A father-son duo was killed by a mob that was spreading
hatred and violence over the Waqf Amendment Act...We have also received news that
many people are fleeing from there to other districts in the neighbouring states, and the
feeling of insecurity has set in among the citizens. In such a situation, it becomes
necessary that the Human Rights Commission take immediate cognisance. We have
taken cognisance of the basis of the complaint. We have directed that a team of the
Commission should go there, see the situation and submit a report in this regard to us."

He said the NHRC had received three separate complaints about violence linked to the
Wagf Amendment Act. According to the complaints, a father and son were killed by a mob
that was allegedly spreading hate and violence over the Act.

He further added, “For this, we have given them three weeks. It is necessary that instead
of trusting the government's report on the situation there, we should send our team for
the proper investigation.”

‘People scared, leaving homes to move to other districts’: NHRC

Kanungo also mentioned that many people in the area are now scared and are leaving
their homes to move to other districts in neighbouring states. Because of this, the NHRC
has decided to send its team to investigate and report back within three weeks.

So far, 150 people have been arrested in connection with the Murshidabad violence, and
adequate police forces have been deployed in Samserganj, Dhuliyan, and other affected
areas of Murshidabad, the West Bengal Police said. (ANI)
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NHRC orders probe into father-son lynching in Murshidabad after ‘Agni Samaj’
complaint

https://organiser.org/2025/04/15/287647/bharat/nhrc-orders-probe-into-father-son-
lynching-in-murshidabad-after-agni-samaj-complaint/

April 15, 2025

The National Human Rights Commission (NHRC) has taken cognisance of a complaint
filed by Agni Samaj regarding reported mob lynching, communal targeting, and police
inaction in Murshidabad, West Bengal, and has directed an on-the-spot inquiry into the
matter.

The complaint was filed on April 13, 2025, and acknowledged by the Commission on April
15. It details a series of violent incidents in the wake of protests against the Wagqgf
Amendment Bill, 2025, in which Hindus were reportedly targeted, their properties
vandalised, and, in one horrifying instance, a father-son duo—Har Gobind Das and
Chandan Das—was reportedly lynched by a mob. The incidents have prompted
allegations of police negligence.

According to the NHRC’s official communication, “If the above allegations are true, it
would be tantamount to a serious violation of human rights...”

The Commission’s Chairperson, Priyank Kanoongo, noted the founder of Agni Sama;,
Swati Goel Sharma, on X and stated that action would be taken.

Noted! https://t.co/6bRu4B7576
— e W‘ﬁ Priyank Kanoongo (@KanoongoPriyank) April 15, 2025

On April 15, Swati, wrote on X, “Filed a complaint with National Human Rights
Commission regarding this horrific communal mob lynching of father-son Hargovind Das
and Chandan Das and targeted violence against Hindus in Bengal.”

Filed a complaint with National Human Rights Commission regarding this horrific
communal mob lynching of father-son Hargovind Das and Chandan Das and targeted
violence against Hindus in Bengal

Received official acknowledgment today

Once the ongoing pogrom is brought
under... https://t.co/VAItYnMKWX pic.twitter.comr/KLEoBR3eHB

— Swati Goel Sharma (@swati_gs) April 15, 2025

As per the latest updates, the Commission has assigned a team from its Investigation
Division to conduct an on-the-spot inquiry in Murshidabad, with directions to submit a
report within three weeks. The NHRC has also instructed the secretariat of its Member,
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Priyank Kanoongo, who is overseeing the case, to coordinate with the team for visit
scheduling and follow-up action.

Copy of the complaint letter

The NHRC'’s order comes after Agni Samaj urged the Commission to step in and ensure:
a fact-finding mission to the affected areas, accountability from the West Bengal
government regarding police action and protection of vulnerable Hindu communities, and
immediate relief and security for displaced families.

Agni Samaj welcomes NHRC’s decision to order an on-spot inquiry into the targeted
violence in Bengal, especially in Murshidabad

We remain committed to amplifying the voices of affected families and seeking justice for
victims

Grateful for your swift action, @KanoongoPriyank Ji https://t.co/88HGQOGNnPZ
— Agni Samaj (@AgniSamaj) April 15, 2025

In the complaint, Swati highlighted that Hindu shops and homes were looted, in addition
to the damaging of public property by rioters. The complainant also emphasized the need
to safeguard the rights of minority Hindus living in Muslim-majority localities, who face
increasing vulnerability during such unrest.

This NHRC intervention marks a significant development as one of the first central-level
responses to the unfolding crisis in Bengal, where rising communal tensions have raised
concerns over law and order, targeted violence, and human rights violations.

Agni Samaj has welcomed the NHRC’s decision. The organisation posted on X, “We
remain committed to amplifying the voices of affected families and seeking justice for the
victims,” while thanking Kanoongo for his swift action.
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https://zeenews.india.com/hindi/zeesalaam/news/murshidabad-violence-nhrc-
investigation-west-bengal-know-details/2718227

Written By Zee Salaam Web Desk|Last Updated: Apr 15, 2025, 09:16 PM IST
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https://www.lokmatnews.in/india/nhrc-will-investigate-the-murshidabad-violence-in-
bengal-will-submit-the-report-within-3-weeks-b628/

By ¥ XdH XUIT | Updated: April 15, 2025 21:26 IST
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#WATCH | Delhi: On the Murshidabad violence, founder of Param Shakti Peeth, Sadhvi
Ritambhara says, "... This is very unfortunate. | would urge the Hindu community to unite
and stand up for fellow Hindus wherever they are suffering. | would like to ask the
governments to take... pic.twitter.com/QrNe3XASNQv

— ANI (@ANI) April 15, 2025
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Union Home Minister And Minister Of Cooperation Shri Amit Shah Addresses The
All India Forensic Science Summit 2025 Organised By NFSU In New Delhi.

https://www.tripurastarnews.com/union-home-minister-and-minister-of-cooperation-shri-
amit-shah-addresses-the-all-india-forensic-science-summit-2025-organised-by-nfsu-in-
new-delhi/

tripurastarnews30 April 15, 2025 8 min read

New Delhi, Delhi, 15th of April 2025 : Union Home Minister and Minister of Cooperation
Shri Amit Shah addressed the All India Forensic Science Summit 2025 organized by the
National Forensic Sciences University (NFSU) in New Delhi on Monday (14th April, 2025)
as the Chief Guest. The theme of the conference was ‘Role of Forensic Science in
Effective Implementation of New Criminal Laws and Combating Terrorism’. The
conference was attended by many dignitaries including Justice V Ramasubramanian,
Chairperson, National Human Rights Commission (NHRC), Attorney General Shri R
Venkataramani, Rajya Sabha MP and Chairman, Bar Council of India Shri Manan Kumar
Mishra, Union Home Secretary Shri Govind Mohan and Vice Chancellor, NFSU Dr. J. M.
Vyas.

Paying tribute to Bharat Ratna Babasaheb Dr Bhimrao Ambedkar on his birth anniversary,
Union Home Minister Shri Amit Shah said that Babasaheb worked to finalize the
Constitution of India. It was a Herculean task to finalize the Constitution after thousands
of hours of intense discussion on every subject, but Babasaheb composed the
Constitution by incorporating all aspects keeping in mind the needs of the country and
with the idea of maintaining the relevance of the Constitution for many years. Shri Shah
said that our Constitution is not just a book. It has a system for the protection of the body,
property and honor of every citizen and forensic science is now playing a very useful role
in strengthening the criminal justice system associated with the protection of these three.

Shri Amit Shah said that under the leadership of Prime Minister Shri Narendra Modi, we
are striving to make the justice system people-centric and scientific. Efforts are also being
made to ensure that those seeking justice get justice on time and also have the
satisfaction of getting justice. Through this, our aim is to create a safe, capable and
competent India. Union Home Minister said that to strengthen the criminal justice system,
the Government of India has brought three new criminal laws in the form of Bharatiya
Nyaya Sanhita (BNS), Bharatiya Nagarik Suraksha Sanhita (BNSS) and Bharatiya
Sakshya Adhiniyam (BSA).

Union Home Minister said that forensics is not a new idea in our country. Its detailed
description is found in Charak Sambhita, Sushruta Samhita and Kautilya’s Arthashashtra.
Acharya Kautilya has guided the world in detail on topics like toxicology, identification of
poison, body language of suspects, and identification of accused on the basis of speech.
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Shri Amit Shah said that without forensic science, it is not possible to deliver timely justice
and increase the rate of conviction. He said that the entire scenario of crime has changed
today. Now criminals use different means of technology, information and communication,
due to which crime has now become borderless. Earlier, crime used to happen in a small
part of a district, state or country, but now crime has become borderless. Modern crimes
now transcend city, state, national, and even international boundaries. In such a situation,
the importance of forensic science has increased a lot. Shri Shah said that when PM Modi
was the Chief Minister of Gujarat and he was the Home Minister, the seed of Gujarat
Forensic Sciences University, planted by Shri Narendra Modi in 2009, has now grown
into a banyan tree in the form of the National Forensic Sciences University — the first
university of its kind in the world. He said that it is a matter of joy for him that when the
National Forensic Sciences University was established on 1 October 2020, Shri Narendra
Modi was the Prime Minister and he was the Home Minister of the country.

Union Home Minister said that PM Modi’s visionary leadership has brought significant
transformation to the country’s criminal justice system. He emphasized that a system has
been established where neither the accused nor the complainant is subjected to injustice.
To ensure this balance, integrating forensic science into the criminal justice process is
essential. Shri Shah highlighted that the steps taken in 2009 and 2020 to establish the
Forensic Science University are not only producing skilled professionals but also paving
the way for research across various fields. He noted that the university has become a
trusted institution for forensic analysis in complex cases and has also evolved into a hub
for equipping the country’s forensic laboratories with modern technology. He further
added that the university offers a wide range of programs, including degree, diploma,
PhD, and research courses. Additionally, it has developed and adopted numerous
indigenous technologies and has created toolkits to supply these innovations to police
forces across the nation.

Shri Amit Shah underlined that following the directive of Prime Minister Shri Narendra
Modi to get rid the country of colonial-era laws, work on finalizing new criminal laws was
carried out between 2019 and 2024. He noted that extensive discussions during this
period revealed the extent to which the outdated laws were harming India’s criminal
justice system. He emphasized that if laws are not updated in accordance with changing
times, they become obsolete and irrelevant. He added that the original intent of the old
criminal laws was not to deliver justice to Indian citizens but to uphold British rule. In
contrast, the three new criminal laws introduced under PM Modi’'s leadership have been
crafted by Indians, for the protection and justice of Indian citizens. Shri Shah said that this
represents the most significant legal reform of the 21st century. He further explained that
the new laws provide a legal foundation for the use of modern technology and have been
designed with a forward-looking approach — incorporating not only current technologies
but also anticipating technological developments for the next 100 years.



TRIPURA STAR NEWS, Online, 16.4.2025

Page No. 0, Size:(0)cms X (0)cms.

Union Home Minister said that the new laws have formally defined e-documents and e-
summons. He explained that the method of technology used is irrelevant as long as the
law recognizes e-documents, and similarly, once people accept e-summons, the mode of
delivery no longer matters. He emphasized that technology has been integrated at every
stage of the criminal justice process — from the crime scene to investigation, and through
to the trial. Forensic investigation has been made mandatory for all crimes that carry a
punishment of more than seven years. He expressed confidence that these changes will
lead to India achieving the highest conviction rate in the world in the coming decade.

Shri Amit Shah said that the conviction rate in the country is currently stands at 54 per
cent. He said that terrorism has been defined in the new laws. Voice logs and digital voice
mail have also been given a place. Arrangements have also been made in BNSS to give
legal basis to audio, video recordings, videography of forensic evidence and digital
records in interrogation. Arrangements have been made to ensure justice within the
stipulated period by setting time limits for the police, prosecution and judicial system. He
said that its results have also started coming. In some cases, the rapist was convicted in
23 days and within 100 days the triple murder case was solved and the culprit was
punished. Union Home Minister said that this was possible because technical evidence
was recognized in the trial. He said that efforts have also been made to digitize the digital
system of the entire country.

Union Home Minister and Minister of Cooperation said that today 100 per cent police
stations in the country have been computerized through Crime and Criminal Tracking
Network and System (CCTNS). About 14 crore 19 lakh FIRs and their related documents
have been made available online along with legacy data. 22 thousand courts have been
equipped with the e-court facilities. Data of 2 crore 19 lakh is available through e-prison.
Prosecution data of 1 crore 93 lakh cases is available through e-prosecution. 39 lakh
forensic evidences are available online through e-forensics. He said that 16 lakh alerts
have been generated from this. Fingerprints of 1 crore 53 lakh accused are available in
the National Automated Fingerprint Identification System (NAFIS). These fingerprints
have been shared with every police station. National Database of Human Trafficking
Offender is also available. Shri Shah added that this data is separate right now, but in the
next few years, the Home Ministry will hand over this data to the investigating teams using
Atrtificial Intelligence. He said that then it will become very easy to formulate a strategy to
prevent crime and it will also be very beneficial in controlling crime.

Union Home Minister said that due to the farsightedness of PM Modi, we had established
the National Forensic Sciences University in the year 2020 itself, while three new criminal
laws came into force in 2024. He said that seven campuses of the National Forensic
Sciences University have been established in different states of the country. 9 more
campuses will be established in the next 6 months. Apart from these, the establishment
of 10 more campuses is proposed. Shri Shah said that there will be no state in the country
where there is no campus of National Forensic Sciences University. We will work to make
each campus the best unit in the world by giving it one subject. The students of the
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university will be helped in research and development so that they achieve heights in
research and make the campus the best in the allotted subject. Home Minister said that
after its completion, every year 36 thousand diploma and degree holder youth will pass
out from these campuses and strengthen our criminal justice system.

Shri Amit Shah said that there is a need for 30,000 trained professionals to visit every
crime scene where the punishment is more than seven years. He noted that each year,
around 36,000 students will graduate from the National Forensic Sciences University,
many of whom will go on to work in private forensic laboratories as well. He further
mentioned that the Ministry of Home Affairs (MHA) is working on an agreement between
private and government Forensic Science Laboratories (FSLs), allowing certain samples
received by government FSLs to also be analyzed by private labs. He added that NFSU
is advancing into several emerging fields, including drone forensics, smart city forensics,
marine forensics, and corporate forensics. Shri Shah also highlighted the growing
international presence of NFSU, stating that around 240 foreign students are currently
enrolled, and that the university will continue to expand globally in the coming years.

Union Home Minister emphasized the need to categorize offenders into habitual
criminals, those driven to crime by circumstances, and those who committed crimes out
of necessity. He stressed the importance of providing psychological counseling to such
individuals within jails, with the goal of encouraging them to become responsible citizens.
He expressed confidence that, under the leadership of Prime Minister Modi, India will be
able to develop a robust forensic science-based system for prisoner rehabilitation within
the next couple of years. Shri Shah also said that a Modus Operandi Bureau has been
established, which will play a vital role in controlling crime by analyzing criminal behavior
patterns.

Shri Amit Shah acknowledged that the country faces numerous challenges, many of
which can be addressed through the effective use of forensic science. He called for close
collaboration between the Ministry of Home Affairs and the Forensic Sciences University
to work toward building a crime-free society through scientific solutions. Union Home
Minister said that, during the conference, young individuals were recognized for their
outstanding performance in the hackathon and their efforts to promote the use of the Hindi
language.
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Forensic science key to timely justice, conviction: HM Amit Shah

https://www.socialnews.xyz/2025/04/14/forensic-science-key-to-timely-justice-
conviction-hm-amit-shah/

Posted By: Gopi April 14, 2025

New Delhi, April 14 (SocialNews.XYZ) Union Home Minister Amit Shah said on Monday
that modern crimes now transcend city, state and even national boundaries, increasing
the importance of forensic science in delivering timely justice and convicting criminals.

Addressing the All India Forensic Science Summit 2025, organised by the National
Forensic Sciences University (NFSU), HM Shah said integrating forensic science into the
criminal justice process is essential to create a balanced system wherein neither the
accused nor the complainant is subjected to injustice.

Highlighting the reform brought about in the criminal justice system under Prime Minister
Narendra Modi, HM Shah said technology has been integrated at every stage -- from the
crime scene to investigation, and through to the trial.

He said forensic investigation has been made mandatory for all crimes that carry a
punishment of more than seven years, expressing confidence that these changes will
lead to India achieving the highest conviction rate in the world in the coming decade.

The conference themed 'Role of Forensic Science in Effective Implementation of New
Criminal Laws and Combating Terrorism' offered a platform to experts to discuss
development and adoption of indigenous technologies and creation of toolkits for police
forces.

HM Shah said the seed of Gujarat Forensic Sciences University was sown in 2009 when
PM Modi was the Chief Minister of Gujarat, and he held the Home portfolio.

The sapling has now grown into a banyan tree in the form of the National Forensic
Sciences University — the first of its kind in the world — which came into being in 2020,
he said.

The conference was attended by Justice V. Ramasubramanian, Chairperson, National
Human Rights Commission (NHRC), Attorney General R. Venkataramani, Rajya Sabha
MP and Chairman, Bar Council of India Manan Kumar Mishra, Union Home Secretary
Govind Mohan and Vice Chancellor, NFSU Dr. J. M. Vyas.

HM Shah said that to strengthen the criminal justice system, the Government has brought
three new criminal laws in the form of Bharatiya Nyaya Sanhita (BNS), Bharatiya Nagarik
Suraksha Sanhita (BNSS) and Bharatiya Sakshya Adhiniyam (BSA).

“‘Under the leadership of PM Modi, we are striving to make the justice system people-
centric and scientific,” he said. (Source: IANS)
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SC slams UP Govt over child trafficking; Orders Fast-Track trials across India

https://www.uniindia.com/sc-slams-up-govt-over-child-trafficking-orders-fast-track-trials-
across-india/india/news/3439323.html

India Posted at: Apr 15 2025 1:12PM

New Delhi, Apr 15 (UNI) While criticising the Uttar Pradesh government's handling of child
trafficking cases, the Supreme Court on Tuesday laid down stringent guidelines for the
prevention and expedited trial of such offences across the country.

A bench comprising Justice J.B. Pardiwala and Justice R. Mahadevan directed that all
High Courts call for the status of pending child trafficking cases from trial courts and issue
directions to ensure that trials are concluded within six months.

The top court also mandated that such cases be heard on a day-to-day basis to prevent
delays in justice.

The court's strong observations came while hearing a case involving a trafficked newborn
who was allegedly sold to a couple in Uttar Pradesh for Rs 4 lakh. The couple reportedly
desired a male child and knowingly accepted the stolen baby.

While cancelling the anticipatory bail granted to the accused, the Supreme Court criticized
the Allahabad High Court and the Uttar Pradesh police for their lax approach.

"This is a case of cancellation of anticipatory bail, but we delved into the larger issue of
child trafficking," Justice Pardiwala remarked. Referring to a 2023 study entrusted by the
NHRC to the Bhartiya Institute of Development, he added, “A detailed report was
submitted with several recommendations, which we have incorporated into our judgment.”

He further noted, “We were about to conclude the judgment when a Newspaper (The
Times of India) published a report titled ‘Stolen at birth and sold for lakhs’. We have
reproduced the entire article in our verdict.” The bench was particularly critical of how the
High Court dealt with the bail applications. “The High Court dealt with the matter callously,
leading to many accused absconding.

These individuals pose a serious threat to society,” said Justice Pardiwala, adding that at
the very least, the High Court should have imposed a condition requiring the accused to
report to the police weekly. Expressing his disappointment with the state's inaction,
Justice Pardiwala remarked, “We are thoroughly disappointed with how the State of Uttar
Pradesh handled this. There was no appeal, and the seriousness of the issue was not
reflected in the actions of the authorities. The accused clearly knew the baby was stolen
and still paid Rs 4 lakh to obtain him.”

The court’s directions and remarks are expected to trigger a nationwide overhaul of how
child trafficking cases are handled, both in terms of investigation and judicial proceedings.
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Judicial enquiry ordered into custodial death of man in Rajasthan's Jhunjhunu
Superintendent of Police Sharad Chowdhary said that talks are going on with the family.

https://www.deccanherald.com/india/rajasthan/judicial-enquiry-ordered-into-custodial-
death-of-man-in-rajasthans-jhunjhunu-3494490

PTI Last Updated : 15 April 2025, 15:34 IST

Jaipur, Apr 15 (PTI) A judicial enquiry has been ordered into the death of a man in police
custody at Jhunjhunu's Khetri station two days ago, an official said on Tuesday.
Meanwhile, the dharna being carried out by the man's family members and relatives
entered the second day on Tuesday. Pappu Ram Meena (28), who was detained for
guestioning in a case of theft involving sacks of cluster beans on Sunday, had died at the
station that night. Meena's family alleged that he was beaten up, which caused his death.
Members of the deceased man's family and community had staged a dharna outside the
Khetri police station on Monday, demanding registration of an FIR and arrest of the guilty
police officers, as well as compensation for the death.

Superintendent of Police Sharad Chowdhary said that talks are going on with the family.
"A judicial inquiry has been ordered as per the National Human Rights Commission
guidelines. Along with this, | am getting a separate inquiry conducted by the Additional
Superintendent of Police to know what happened at the station that day,” he said.
Chowdhary said action will be taken against those found guilty. He said the entire staff of
Khetri police station has been shunted to the police line on Monday. A post-mortem could
not be conducted due to protest from the deceased's family members and the judicial
inquiry will begin with the post-mortem process, he said. "Talks with Meena's family
members are going on. | am hopeful that the deadlock will end soon,"” SP Chowdhary
said.
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Custody Death Sparks Demand for Justice in Rajasthan

The family of Pappu Ram Meena, who died in police custody at the Khetri police station
in Jhunjhunu, is protesting for the arrest of the responsible officers and seeking
compensation. Allegations of police brutality have surfaced, and a judicial inquiry is
underway to ascertain the cause of death.

https://www.devdiscourse.com/article/law-order/3346418-custody-death-sparks-
demand-for-justice-in-rajasthan

Devdiscourse News Desk | Jaipur | Updated: 15-04-2025 15:18 IST | Created: 15-04-
2025 14:44 IST

Aprotest erupted outside Jhunjhunu's Khetri police station as family members of Pappu
Ram Meena, who died in custody, demanded justice and accountability. Allegations of
police brutality leading to Meena's death have fueled tensions.

Superintendent of Police Sharad Chowdhary stated that an official judicial inquiry will be
conducted as per the National Human Rights Commission guidelines, alongside an
internal investigation by the Additional Superintendent of Police. Authorities have pledged
swift action against those responsible.

The post-mortem remains pending due to reluctance from the family, who are calling for
firmer action against officers involved. Ongoing negotiations with Meena's kin aim to
resolve the standoff.

(With inputs from agencies.)
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Judicial Inquiry Launched Amidst Custodial Death Protests at Khetri

A judicial enquiry is underway into the death of Pappu Ram Meena, who died in police
custody at Khetri station. Protests by his family continue, demanding justice and
compensation. Authorities are conducting separate inquiries, and the entire station staff
has been reassigned pending investigations.

https://www.devdiscourse.com/article/law-order/3346474-judicial-inquiry-launched-
amidst-custodial-death-protests-at-khetri

Devdiscourse News Desk | Jaipur | Updated: 15-04-2025 15:21 IST | Created: 15-04-
2025 15:21 IST

Ajudicial enquiry has been ordered following the death of Pappu Ram Meena at Khetri
police station, Jhunjhunu, raising questions about police conduct. The 28-year-old,
detained in a theft case, died on Sunday night, sparking allegations of custodial violence
by his family.

Family members and the community have staged protests outside the station for two
consecutive days, demanding the registration of an FIR, arrests of involved officers, and
compensation for Meena's death. In response, the police department has initiated
separate investigations, reshuffling the entire staff pending the outcome.

Superintendent of Police Sharad Chowdhary has assured that a judicial inquiry will follow
National Human Rights Commission guidelines. The inquiry, initially stalled by protests,
will commence alongside the post-mortem. Chowdhary remains hopeful for a resolution
as dialogues with Meena's family continue.

(With inputs from agencies.)
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Family members of man who died in police custody in Khetri continues dharna

https://www.theweek.in/wire-updates/national/2025/04/15/des15-rj-custody-death-
dharna.html

PTI Updated: April 15, 2025 14:53 IST

Jaipur, Apr 15 (PTI) The kin of a man, who died in custody at Jhunjhunu's Khetri police
station, continued their dharna on Tuesday demanding arrest of the guilty officers and
compensation for his death.

Pappu Ram Meena (28), who was detained for questioning in a case of theft involving
sacks of cluster beans on Sunday, had died at the station that night. Meena's family
alleged that he was beaten up, which caused his death.

Members of the deceased man's family and community started a dharna outside the
Khetri police station on Monday, demanding registration of an FIR and arrest of the
guilty police officers.

Superintendent of Police Sharad Chowdhary said that talks are going on with the family.

"A judicial inquiry has been ordered as per the National Human Rights Commission
guidelines. Along with this, | am getting a separate inquiry conducted by the Additional
Superintendent of Police to know what happened at the station that day," he said.

Chowdhary said action will be taken against those found guilty.

He said the entire staff of Khetri police station has been shunted to the police line on
Monday.

A post-mortem could not be conducted due to protest from the deceased's family
members and the judicial inquiry will begin with the post-mortem process, he said.

"Talks with Meena's family members are going on. | am hopeful that the deadlock will
end soon,"” SP Chowdhary said.

(This story has not been edited by THE WEEK and is auto-generated from PTI)
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Maharashtra Cabinet approves compensation policy for custodial deaths

The weekly Cabinet meeting, chaired by Chief Minister Devendra Fadnavis, also cleared
five other proposals across departments

https://www.thehindu.com/news/national/maharashtra/maharashtra-cabinet-approves-
compensation-policy-for-custodial-deaths/article69452622.ece

Updated - April 15, 2025 08:20 pm IST - Mumbai

Abhinay Deshpande

Maharashtra Cabinet on Tuesday (April 15, 2025) approved a comprehensive
compensation policy for custodial deaths across prisons in the State. The move comes in
line with the recommendations of the National Human Rights Commission (NHRC) and
aims to provide financial support to the families of inmates who die due to unnatural
causes while in custody.

Under the new policy, a compensation of ¥5 lakh will be granted to the legal heirs of
prisoners who die due to accidents during prison work, negligence by medical staff,
assaults by prison officials, or violence involving fellow inmates — if a subsequent inquiry
confirms administrative negligence. In cases of suicide in custody, families will receive %1
lakh as compensation.

However, the policy will not apply in cases where death occurs due to natural causes
such as aging, long-term illness, escape attempts, or lack of treatment when already on
bail. In instances of death due to natural calamities, compensation will be provided as per
existing government norms.

To process compensation claims, the concerned prison superintendent must submit a
detailed report including a preliminary inquiry, postmortem report, panchnama, medical
records, and investigation reports by judicial or district officials to the regional prison
authorities. After a thorough review, the proposal will be sent to the Additional Director
General of Police (Prisons) for final recommendation and disbursement. The government
also clarified that action will be taken against officials found responsible for such deaths.

The weekly Cabinet meeting, chaired by Chief Minister Devendra Fadnavis, also cleared
five other proposals across departments.

It approved the establishment of a Junior Civil Court and First-Class Judicial Magistrate
Court at Chikhloli-Ambernath in Thane district to ease the burden on the Ulhasnagar
court. The new court will take on a total of 15,569 cases, including 14,134 criminal and
1,435 civil cases.

Further, to streamline administration of municipal properties, the Cabinet approved a
proposal to issue a notification standardising lease norms across municipal corporations,
councils, and industrial townships. Under the revised policy, lease rates for residential,
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educational, charitable, and public use properties will be at least 0.5% of the current
market value, while commercial and industrial properties will have a minimum rate of
0.7%.

Amnesty scheme for property tax defaulters

In an attempt to boost municipal revenue and reduce arrears, the Cabinet approved an
amnesty scheme that will waive penalties on overdue property tax payments in municipal
councils, nagar panchayats, and industrial townships. Currently, a 2% monthly penalty
often results in dues exceeding the original tax amount, discouraging payment.

The Cabinet has also approved necessary amendments to legalise the penalty waiver
under the existing municipal laws.
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Maharashtra's New Compensation Policy for Inmate Deaths

The Maharashtra government has approved a policy offering up to Rs 5 lakh
compensation to families of inmates who die from unnatural causes while in custody. This
decision follows NHRC guidelines and specifies different compensation amounts for
causes like medical negligence or suicide, excluding deaths from certain conditions.

https://www.devdiscourse.com/article/law-order/3346794-maharashtras-new-
compensation-policy-for-inmate-deaths

Devdiscourse News Desk | Mumbai | Updated: 15-04-2025 18:16 IST | Created: 15-04-
2025 18:16 IST

The Maharashtra government has introduced a policy offering compensation to families
of inmates who die due to unnatural causes while in custody. The state will provide Rs 5
lakh to the next of kin if an inmate's death is linked to incidents such as medical negligence
or assault.

In contrast, cases of suicide by inmates result in a lower compensation of Rs 1 lakh. This
initiative follows directives issued by the National Human Rights Commission,
underscoring the state's commitment to safeguard prisoner welfare until judicial approval.

Notably, the policy excludes deaths from natural causes like old age or prolonged illness.
Detailed investigations will guide the compensation process, and responsible officials
may face action for negligence.

(With inputs from agencies.)
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Maharashtra Cabinet clears proposal: Kin of prisoners who die in jail to get
compensation

Rs 5 lakh for kin of inmates who die of unnatural causes, Rs 1 lakh for kin of inmates who
die by suicide

https://indianexpress.com/article/cities/mumbai/maharashtra-cabinet-clears-proposal-
kin-of-prisoners-who-die-in-jail-to-get-compensation-9946196/

By: Express News Service
Mumbai | April 15, 2025 22:47 IST
4 min read

The Maharashtra Cabinet on Tuesday cleared a proposal to compensate families of
prisoners who die in jail. The state government will provide a compensation of Rs 5 lakh
to the next of kin of a jail inmate who dies of unnatural causes in custody.

In case an inmate dies by suicide in custody, his or her family will get a financial
assistance of Rs 1 lakh, as per the policy. The decision on compensation was taken on
the basis of a long-standing directive issued by the National Human Rights Commission
(NHRC) way back in 2014.

A compensation of Rs 5 lakh will be given if the death of an inmate is caused in an
accident, medical negligence, assault by jail officials or fight between prisoners. “If the jail
administration’s negligence is proved in such cases, the kin of the deceased inmate will
be given Rs 5 lakh as compensation. If an inmate dies by suicide, the kin of deceased will
get Rs 1 lakh,” a statement from the Chief Minister’s Office (CMO) said.

The alleged suicide of an undertrial prisoner, accused in the sexual assault and murder
of a minor girl in Kalyan East in Taloja Jail on Sunday, has once again put the spotlight
on Maharashtra’s prison system, where over 70 inmates have died in the past 13 years.

The Indian Express on April 13 reported that, between 2010 and 2022, 129 prisoners in
Maharashtra died from unnatural causes, of which 54 per cent or 70 were recorded as
suicides. Nearly 35 per cent of these suicides took place in three years between 2020
and 2022, pointing to a trend that continues to worsen despite repeated warnings and
recommendations.

In 2014, alarmed by the growing number of suicides in Indian prisons, the National Human
Rights Commission (NHRC) commissioned a comprehensive study to examine the
underlying causes of suicides in prisons.

The report — ‘Suicide in Prison: Prevention Strategy and Implication from Human Rights
and Legal Points of View’ — identified two principal factors driving prison suicides: a
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custodial environment that fosters suicidal tendencies, and personal crises faced by
inmates.

“From the inmate’s perspective, certain features of the jail environment enhance suicidal
behaviour — fear of the unknown, distrust of an authoritarian system, lack of control over
one’s future, isolation from family and loved ones, the stigma of incarceration, and the
overall dehumanising nature of prison life,” the NHRC noted in its findings.

In response, the commission outlined a series of recommendations aimed at suicide
prevention in prisons, focusing on mental health support, structural reforms, and improved
inmate monitoring.

The advisory flagged the high number of unnatural deaths in Indian jails, stating that 80
per cent of these fatalities were suicides, with hanging remaining the most common
method.

However, with little visible improvement over the years, the NHRC issued a fresh 11-point
advisory in June 2023, acknowledging that “the incidence of suicides in prisons has not
come down”.

The 2023 advisory proposed a detailed 11-point action plan. Among its key
recommendations was the suggestion to increase prison staff, particularly welfare
officers, psychologists, medical personnel, and probation officers. Introduction of mental
health literacy training for prison staff, creation of suicide prevention units including
inmates trained to provide psychological first aid, buddy systems and CCTV surveillance
for high-risk prisoners, CPR and first-aid training for selected prisoners to respond to
suicide attempts and strengthening family visitation systems to provide emotional support
to inmates were among the other recommendations.
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